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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE 

TEZPUR, SONITPUR 

 

 

SESSIONS CASE NO. 72/2017 

GR CASE NO.4017/2016 

U/s 363/373/374 of IPC 

 

State 

-Vs- 

Sri Krishna Rawat                 ------- Accused 

 

 

Present 

Smti Munmun B.Sarma 

Asst. Sessions Judge 

   Tezpur, Sonitpur 

 

Counsel for Prosecution :                            , APP 

Counsel for Defence  :                            , Advocate 

   

 

 

Evidence  : 07-04-2017, 06-05-2017 & 05-02-2018 

Argument : 16-02-18 

Judgment : 28-02-18 

 

JUDGMENT 

(1) On 03-12-2016 Bablu Turi filed an FIR at Missamari P.S. stating inter-

alia that on 30-11-2016 at around 4 p.m., the accused Jugni Turi took her 

daughter Moromi Guri for a visit without his knowledge & since then the 
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accused and his daughter were untraced. On 02-12-2016 the accused Jugni 

Turi returned to her house and when he enquired the accused no reply was 

forthcoming, hence, the informant suspected that the accused might have 

sold his daughter to some unknown place. Hence, the FIR was lodged.  

 

(2) On receipt of the FIR, it was registered u/s 363/372 of IPC against the 

accused Jugni Turi. The police went to the place of occurrence & statements 

of the witnesses were recorded. Statement of the victim u/s 164 CrPC was 

also recorded after she was recovered. On completion of investigation, a 

prima facie case having appeared, the IO submitted charge sheet against 

accused Krishna Rawat & Smt. Jugni Tori u/s 363/373 of IPC to stand trial in 

open court. However, the other accused Smt. Jugni Tori being a minor, was 

sent to Juvenile Justice Board.   

 

(3) Cognizance of the offence was taken by Sub-Divisional Judicial 

Magistrate, (Sadar), Tezpur, Sonitpur and after appearance of the accused 

Krishna Rawat the case was committed to the Hon’ble Sessions Judge, 

Sonitpur (Tezpur), and thereafter the case was made over to this Court for 

disposal. Accordingly, this Court took-up the trial of the case and considering 

the materials available on Case Record and Case Diary and prima facie case 

having appeared u/s 363/373/374 of IPC, charge was framed and the 

contents of the offence was read over and explained to the accused Krishna 

Rawat, to which he pleaded not guilty and claimed to be tried. To prove the 

offence u/s 363/373/374 of IPC against the accused, the prosecution side 

examined the following 6 (six) witnesses, same being PW1 – Sri Bablu Turi, 

PW2 – Sri Moromi Turi, PW3 – Dr.Jharna Kakaty (MO), PW4 – Sri Babulal Turi, 
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PW5 – Sri Bijuli Turi & PW6 – Sri Bhaben Brahma (IO). Few documents were 

also exhibited. To substantiate his claim, defence did not examine any 

witness. The accused person’s case, as could be ascertained from cross-

examination of the prosecution witnesses & his statement u/s 313 CrPC was 

that of total denial. 

 

(4) The points for determination is as follows – 

a) Whether the accused Krishna Rawat kidnapped Smt. Marami 

Turi, a minor, by taking or enticing her out of keeping of the 

lawful guardianship without consent of her lawful guardian 

thus, committing an offence u/s 363 IPC? 

b) Whether the bought Smt. Marami Turi, a minor, with intent 

that said girl shall, at any age, be employed (or used) for the 

purpose of prostitution (or illicit intercourse) (or for any 

unlawful and immoral purpose, knowing it to be likely that the 

said girl will, at any age, be employed (or used) for any such 

purpose thus, committing an offence u/s 373 IPC? 

c) Whether the accused Krishna Rawat unlawfully compelled Smt. 

Marami Turi to labour which was against the will of that person 

thus, committing an offence u/s 374 IPC? 

 

DISCUSSION, DECISION & REASONS THEREOF: 

(5) Considering the limited evidence available on record, the charged sections 

are discussed together herein below.  
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(6) The main witness in this case is the victim herself, who deposed as PW-2. 

She sated that she had gone along with Jugni to her uncle’s place at Mazbat 

and where they stayed overnight. Next day she & Jugni came to railway station 

to return home but Jugni disappeared after PW-2 went to the washroom. 

PW2/victim waited there for a long time and in the evening the accused 

appeared in the station and told her that he will take her to his aunt’s house. 

She stayed at accused’s aunt’s house for around 4-5 day & then the accused 

brought her to the thana. During cross-examination PW-2/victim also stated 

that the accused had come to the railway station for some erred and 

recognized her. When he enquired PW-2 informed him about the situation and 

he stated that he would keep her in his aunt’s place for a few days and drop 

her back home. PW-2 also stated that the accused had taken her with good 

intention for her safety. 

 

(7) It is seen from the evidences of the other witnesses that none of them 

mentioned about the involvement of the present accused. Informant/PW1 

Bablu Turi deposed that Jugni left his daughter in the station and returned back 

home. When he enquired she stated that his daughter had never gone with her 

and therefore PW-1 lodged the FIR. PW-4 Babulal Turi & PW–5 Bijuli Turi 

stated that Moromi and Jugni came to their house & stayed overnight. When 

they were asked to stay one more day Jugni said that they have other 

engagement and left. They have no other knowledge about the incident. 

 

(8) Thus, the evidences failed to proved that the accused Krishna Rawat 

kidnapped the victim or enticed her in anyways. Rather all the evidences point 

to the fact that Jugni for some unknown reason abandoned the victim at the 
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railway station and it was the accused who rescued her and kept her safe. 

Thus, I have no hesitation to hold that the prosecution failed to prove the 

accused guilty of the accused Krishna Rawat u/s 363/417/370 IPC beyond all 

reasonable doubt. Hence, he is acquitted on benefit of doubt and set at liberty. 

Bail bond is cancelled and the bailor discharged.  

 

Judgment is sealed, signed and delivered on this the 28th February’2018. 

 

 

 

(Munmun B.Sarma) 

Asstt. Sessions Judge 

Tezpur, Sonitpur 

 


